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DETENT'ION AND RLLEASE OF A MEMBER. -

The following message dated 2°,.,9.96 addressed to the

_Hon'ble Speaker, Delhi vidhan Sabha was received from the

' Deputy Commissioner:of Police, West District, Delhi’ on.

2‘1' |9 .96 ol . [

YT have thz honour. to inform you that
Shri Mukesh Sharma, Hon'ble Member of
Lagislative Assembly, National Capital : %,
Territory of Delhi has baan detained e
on 20.9.96 at.17.28 &.M. and released

at 10.41 A.M. today uvander 'saction 65

+ D.¥o Act, 1978 for non-compliance of
the reasonable directions of the -

Police CIificers at Yecail Huyus Sruscing -
Najifgarh Road in the jurisdiction of
Police Station ikns Puri, West Distt..
Delhi_a " ‘
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